ACT No. VII or 1867.

Passep BY THE GOVERNOR GENERAL OF INDIA IN COoUNCIL.

(Received the assent of the Gopernor General on the 1st February 1867.)

w An Act to reduce the pecuniary penalty for purchasing from Soldiers arms, am-
munition, clothes, and olher articles.

WuEREAS by the Act for punishing mutiny and desertion, and for the
better payment of the Army and their quarters, it is enacted

Preamble,
as follows :—

“ Any person who shall knowingly detain, buy, exchange, or receive from

any soldier or deserter or any other person acting for or on

.of °fa';‘3,’e.‘;“ ‘Il’.‘;‘i’l’.i his behalf, on any pretence whatsoever, or who shall solicit
ries, stores, &. o entice any soldier, or shall be employed by any soldier,
knowing him to be such, to sell any arms, ammunition, medals for good
conduct or for distinguishment or other service, clothes, or military furniture, or
any provisions, or any sheets or other articles used in Barracks provided under
Barrack Regulations, or regimental necessaries, or any article of forage provided
for any horses belonging to Her Majesty's service, or who shall have in bis or
her possession or keeping any such arms, ammunition, medals, ~tathes, furni-
ture, provisions, spirits, articles, necessaries, or foragh, and shall not give a
satisfactory account how he or she came by the same, or shall change the
colour of any clothes as aforesaid, shall forfeit for every such offence any sum
nof exceeding twenty pounds, together with treble the value of all or any of the
several articles of which such offender shall so become or be possessed ; and if
any person having been so convicted shall afterwards be guilty of any such
offence, he shall for every such offence forfeit any sum not exceeding twenty
pounds but not less than five pounds, and the treble value of all orany of the
several articles of which such offender shall have so become possessed, and shall
in axldition to such forfeiture be committed to the Common Gaol or House of
Correction, there to be imprisoned, with or without hard labour, for sucl term,
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nol exceeding six calendar months, as the convieting Justice or Justices shall
“think fit; and upon any information against any person for a second or any
subsequent offence, a copy of the former conviction, certified by the. proper
officer having the care or custody of such conviction, or any copy of the same
, proved to be a true copy, shall be sufficient evidence to prove such former
conviction ; and if any credible person shall prove on oath before a Justice of
the Peace, or person exercising like authority according to the laws of the part
of Her Majesty’s dominions in which the offence shall be committed, a reason-
able cause to suspect that any person has in his or her possession, or on his or
sher premises, any property of the description hereinbefore described, on or
with respect to which any such offence shall have been committed, such
Justice may grant a warrant to search for such property ‘as in the case of
stolen goods; and if upon such search any such property shall be found, the
same shall and may be seized by the officers charged with the execution of such
warrant, who shall bring the offender in whose possession the same shall be
found before the same or any other Justice of the Peace, to be dealt with ac-
- cording to law : Provided always, that it shall be lawful for the Legislature’ of
any of Her Majesty’s foreign dominions, on the recommendation of the
officer or officers for the time being administering the government thereot,
but not otherwise, to make provision by law for reducing such pecuniary
" penalty, if not exceeding twenty pounds, to such amount as may to such Legis-
lature appear to be better adapted to the ability and pecuniary means of Her
Majesty’s subjeets and others inhabiting the same, which reduced penalty
shall be sued for and recovered in such andthe same manner as the full penalty
hereby imposed : Provided also, that it shall be competent to Her Majesty, or
to the person or persons administering the government of any such foreign do-
minions as aforesaid, to exercise, in respect of the laws so fo be passed as
aforesaid, all such powers and authorities as are by law vested in Her Majesty
or in any such officer or officers as aforesaid in respect of any other law made
or enacted by any such Legislature.” ”

And whereas the officers now administering the government of British
India have recommended that the pecuniary penalty aforesaid, if not exceeding
twenty pounds, shall be reduced to the amount hereinafter mentioned as being
better adapted to the ability and pecuniary means of Hor Majoesty’s subjects and
others inhabiting British India; And whereas it is expedient to give effect to
such reconi_}pcndation ;—In exercise of the said power for this purpose contiin-

ed
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ed in the said Actand of every dther power enabling the Governor General of
India in Counml in this behalf, and on the recommendation aforesaid; It is
hereby enacted as follows : —

1. From and after the passing of this Act, wherever the pecuniary penalty
Reducts which might have been imposed under the said recited Sec-
uction of peea- | . ‘
:i;;y ;ﬁnnl_uc. rovid-  tion if this Act had not been passed shall not exceed twenty
TS RERL Ak pounds or two hundred rupees, the first part of the said .
Section shall be read as if for the words *“twenty pounds,” wherever they
occur, the words * fifty rupees”” were substituted, and as if for the words * five
pounds,” the words * five rupees’ were substituted.



